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SHRI  VITHALRAO     MADHAVRAO 
JADHAV (Maharashtra);  Mr. Vice- 
Chairman, Sir, I am first of all happy 
that this year the Honourable Minister 
and the Agricultural Cost and Prices 
Commission has increased the rate of 
sugarcane by Rs. 2.50 at least. Tf we see 
the price of sugarcane, for the last four or 
five years there has been no increase at 
all. I feel that the Ministry is very seri- 
ously thinking to give some boost to the 
development of this sugarcane industry. 

Sir, I will not go critically into    what 
other  hon. Members have said.    But. at 
the same time,  I must see-    what is the 
requirement of our country in the case of 
sugarcane?   What is   the   requirement o'f 
sugar at the end of the Seventh Five Year 
Plan?   What   would be the   requirement 
of .sugar for our   country   at the end of 
2(101") A.  D?    The  internal  consumption 
of sugar today is 80.64 lakh tonnes.   The 
internal demand for sugar for the termi- 
nal year of the Seventh Five Year Plans, 
it will be 96 lakh tonnes.   The maximum 
sugar produced    in  1981-82    was    84.36 
lakh  tonnes.   The  consumption of  sugar 
by our country will    be 16    Iakh tonnes 
more than what we produce.    This is the 
condition  of sugar production   prevailing 
in our country.   Now the requirement of 
sugar at the end    of the    Seventh    Five 
Year Plan is 96 lakh tonnes.    The inter- 
nnl production     of the country today is 
7^ l«kh tonnes.    T do not know how far 
th? production will be stepped up because 
this year our Ministry is forecasting that 
the production of sugarcane may go   up. 
But I am just opposite of this view.   You 
all know that   Maharashtra    is the main 
sugar producing    State    in the    country. 
last yen   there  were no   rains  and th* 
area    under    stigarcana   cultivation   his 

been reduced considerably. If we expeet 
some more sugar from Maharashtra, it 
will not ba able to contribute though 
previously it had got the highest recovery 
and highest tonnage yield. We have ex- 
pected mor© yield this year, I feel, it will 
not) come out. If we think that at the end 
of five years, it may go up by giving! 
several incentives upto 80 lakh tonnes, 
even then there will be a deficit of 16 
lakh tonnes of sugar. That means, we are 
going to spend every year more than Rs. 
500 crores for the import of sugar. It 
can be very easily produced by our far- 
mers every year. We can even export the 
sugar. 

Sir, in 1980-81 when there was a shor- 
tage of sugar and jaggery, the prices of 
these commodities went up very high. 
Then all the farmers had taken up culti- 
vation of sugarcane and they could esta- 
blish the maximum record sugar produc- 
tion which has gone to 84 lakh tonnes. 
Now, the same thing has ocurred this 
year. So, I feel by 2000A.D. our 
requirement will be 120 lakh tonaes. 
Then, the internal consumption of the 
country will be 120 lakh tonnes. 

Today, we are having about 320 sugar 
mills in our country. Out of that 50 per 
cent sugar mills are in the cooperative 
sector, that is 167, and the remaining 
are in the private sector. 

Some hon. Members from my side and 
the other side have said that if we increase 
the price of sugarcane, the private people 
will be benefited. If the Agricultural 
Cost and Prices Commission decides to 
give Rs. 16.50, it is actually the cost of 
production of sugarcane that must be 
taken into consideration. 

My hon. friend has brought this Cal- 
ling Attention regarding the remunerative 
prires for sugarcane growers. But so far 
I have' not heard any hon. Member talking 
about ihe remunnarative private to thece 
growers. The remunerative, price of the 
sugarcane are those prices which will 
depend upon the cost of production of 
sugarcane either on per hectare basis or 
per acre basis. Today, what is the cost of 
production of sugarcane in our country? 
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Sir, four of the Agricultural Universi- 
ties have come together and they have 
calculated the cost of production sugar- 
cane per acre and it comes to about Rs. 
300 per acre. 

When we take 40 tonnes average yield 
per acre, that is about   IOO    tonnes per 
hectare,   in Maharashtra, even though the 
prices are not quite adequate. If we give 
the formers Rs. 26 or Rs. 27 per quintal, 
then alone, we are having th« recovery 
of 10 to 11 per cent which is highest   in 
the country.   Then and then alone, we can 
feel that remunerative prices for agricul- 
tual poduce has been given by the Goven- 
ment of India because we have given the 
promises to the farmers in our manifesto 
that we are going to give them remune- 
rative prices. Sir,   it is not* a question that 
some people are complaining that sugar 
is very costly in our   country.   1 do nol 
understand     from where     they    have 
collected the figures.    Yesterday,    in the 
Economic Times a detailed     article has 
come  about   sugar.    I  will  read    as  to 
* what is tha    cost   of sugar    in different 
countries. 

"In Japan, sugar is sold at the cost 
of Rs. 14 to 15 per k. g. in South, 
Korea, it is sold at the cost of Rs. 10 
per k.g.; in West Germany, it is sold 
at the cost of Rs. 8 per k.g.; in United 
Kingdom, it is sold at Rs. 7.50 per k.g ; 
in Malaysia, it is sold at Rs. 7 per k.g.; 
in Bangladesh, it is sold at Rs. 9 per 
k.g.; in France. Tt is sold at Rs.7.25 
per k.g. and in U.S.A., so many people, 
who raise the bogey of USA, sugar is 
sold at the cost of Rs. 12' per k.g. and 
in India, the controlled sugar is sold at 
the cost of Rs. 4.92." 

So, these are the figures which have 
been given in the Economic Times. Sir,in 
the month of October-November in 1985, 
in Bombay, which is the costliest market 
of this country, sugar was sold in the open 
market at Rs. 6.36 to Rs. 6.72 per k.e. in 
ihe month of November, sugar was sol6 
in Bombay market at the cost of Rs. 6.55 
to 6.86 per k.g. That means, sugar is chea- 
pest in our country When we buy oUier 
things the general price index is 360 per 
cent which is based upon 370-371. And 
what was th» price of sugar" in 1970 and 

.    1971 and what was the price of sugar- 
cane in 1970-717 It was just Rs. 130 to 
Rs. 140 and it has gone up today.   The 
sugarcane factory can give the farmer Rs. 
194 aa price for their sugarcane.   So,   in 
Maharahstra, last year    also, when    the 
Government of India had declared    the 
sugarcane price as Rs. 14 per quintal, the 
Maharashtra Government    had    give Rs. 
118 per tonne, i. e. is Rs. 13|- per quintal. 
Now this time I am sure, ihe Maharashtra 
Government may give Rs. 23 or Rs. 24 per 
quintal.     Another very  important aspect 
about my State is.there are some 49 pro- 
posals lying with the Central Government 
for sugar industry    in the    cooperative 
sector;   because I know that <he coopera- 
tive sugar factories are given more prices 
to the farmers than     what the     priv?te 
sugar factory owners are giving  and also 
because the     Government of India have 
announced their policy that they are going 
to sanction one    sugar    factory for one 
district.   Out of 30 districts, now 26 dis- 
tricts are having either th? licence for the 
sugar factory or they are under reinstal- 
lation, but thi*    policy    k wrong.    Our 
country is an agricultural country.   There 
are different agro-climatic zones and yield 
of sugar in Maharashtra is as high as in 
any other countries of the world. It has 
been given by Mr. M. S. Marathe in the 
Economic Times     that     Maharashtra is 
situated in the tropical   belt   between 25 
degrees north and 22 degrees north lati- 
tude.   This bolt is famous for all over the 
world as the most suitable area for grow- 
ing  sugarcane  and  it encompasses areas 
such as Taiwan,  Brazil, Cuba,    Queens-! 
land,    and and Australia but this favour- 
able climatic factor is not the end of the 
success of Maharashtra.  In fact, it was 
only the beginning and there were many 
formidable  factors unfavourable for the 
cooperative    enterprise    and     important 
among them are as follow",   and the fac- 
tors have been given.   The most     impoi- 
tant factor is the recovery. In Maharashtra 
Ihe average recovery last year was 11-13 
per cent,    which was the highest in the 
country. 
■ 

SHRI KALP NATH RAI: U. P.? 

SHRI VITHALRAO     MADHAVRAO' 
JADHAV: For U.P. it was 9.5 per cent 
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[Shri Vithalrao Madhavrao Jaonavj 
or something lik* that. So Maharashtra 
is the only suitable State to produce more 
sugarcane and more sugar. The area 
under sugarcane is not more than three 
lakh hectares in Maharanhtra and with 
this small area, we produce 35 per cent 
ol the total sugar that is available in the 
country. 

Sir, the other important thing is that; 
sugar is the largest industry in India next 
to the textiles, with an investment of Rs. 
2,500 crores. There are about 167 sugar 
factories in the cooperative sector and 
they account for 55 per cent of the sugar 
production in tha country, and Maha- 
rashtra is having 75 sugar factories. 

The most important and relevent point 
is about Maharashtra's difficulties in 
regard to sugar. I will give only four 
points and then I will conclude my speech 
The most important thing is that the Go- 
vernment must change its licensing policy 
and the 49 projects which are lying with 
the Central Government for clearance 
should be cleared a& early as possible. 
I can assure you in this house that if 
these 49 projects are cleared quickly, at 
th* end of the Seventh Five Year Plan, 
Maharashtra alone can meet 50 per cent 
of the entire demand of the country and 
we will be self-reliant in sugar produc- 
tion. The other thing is about loans for 
new sugar factories. The Cantral finan- 
cial institutions should, therefore, be in 
readiness to provide funds to new sugar 
factories at the time of their clearance 
by the Government of India, and a time- 
limit of four months shou'd be adhered 
to for clearing loan proposals to new 
sugar factories by the Central finanoial 
institutions. 

The second thing is about (he levy 
sugar price zone. In North India, ii 
U.P. and Bihar, you have three different 
sugar zones. I have gone through the 
recovery percentage also. Bihar and 
U.P. are also having a recovery of mor* 
than 9 per cent In Maharashtra, 
Marathwada and Vidarbha are having1 

recovery of 9 to 10 per cast. Ahmad- 
nagar, Jalgaon, Khandesh and som* parts 
of Pune are having a recovery of 10 to 
11 per cent. And Sangli, Satara ana" 
Kolhapur ars having a recovery of 11 to 

12 or 13 per cent. That means, wa are 
also having different sugar zones. The 
Government of Maharashtra is constant- 
ly demanding of the Governmeat of 
India: please accept our three different 
sugar zones. But in spite of several 
efforts hy the Government of Maharash- 
tra and the efforts we have made in 
Parliament, the Government of India did 
not accept our demand. So I request the 
not Minister —he is very dynamic —to go 
through our proposals and declare that 
Maharashtra has three different sugar 
zones. 

Another important thing is that the 
Sampath Committee hag given soma in- 
centive to new sugar factories but there 
is a condition, that a new sugar factory 
must be installed within a period of 39 
months. But, Sir, several time* tha 
financial institutions, the Government of 
India and the Government of Maharash- 
tra, for 12 months or 18 months, could 
not release their share of the finances and 
so the sugar factory could not ba com- 
pleted within the time-limit of 39 months. 
Then the condition given by the Sampath 
Committee would apply. So T request 
the hon. Minister that this time-limit of 
39 months must be extended up to 60 
months. The reasons why the new sugar 
factory coul^ hot come up in time should 
be taken into consideration. 

Another thing is about amendment of 
the Sugar Development Act, 1982 and 
NCDC assistance. Sir, the Government 
of Jndia ig taking some share from th* 
Sugar Fund. But from whatever amount 
they are taking from the sugar factories, 
no amount is being spent on Maharashtra. 
We are contributing a lot of amount for 
the Sugar Fund to the Government of 
India, and our sugar factories also re- 
quire some money for modernisation, for 
research and development and for many 
other things. 

So, an equal share of the Sugar Fund 
which is given by Maharashtra must be 
given back to Maharashtra for the deve- 
lopment of sugar factories. With thes* 
words I request the honourable Minister 
to place clear all the 49 licences of   the 
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Maharashtra Government so (oat Maha-
tnuhtr* can do a fantastic job in prodao- 
ing sugar so that we can make India ex-
port-oriented io the world,    (ends) 
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THE VICE-CHAIRMAN (SHRI PA- 
WAN KUMAR BANSAL): I cannot 
help that,  but you will speak later. 

THE VICE-CHAIRMAN (SHRI PA- 
WAN KUMAR BANSAL:) I feel you 
are saying this wrongly presuming that 
you will not be called afterwards. Please 
sit down. 

you will speak after Mr .Malik. 
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StiRI K. P. SINGH DEO: Mr. Vice- 
Chairman, Sh. first and foremost I. 
would like to take this opportunity to 
thank the hon. Member of both sides 
ol the House for their very incisive ob- 
servations and remarks and the 
thought-provoking points which they 
have made. I would like to thank 
Shri Kalpnath Rai ji especially for hav- 
ing raised this very important discus- 
sion which the hon. Member, Shri 
Vikal, said is a national problem—I 
agree with him; it is a national prob- 
lem—and ior giving the House an op- 
portunity not only to discuss but also 
to give us guidance which the Gov- 
ernment can consider. And I can only 
reiterate that the highest consideration 
will be given to the views expressed 
by the hon. Members both in letter 
and spirit. Sir. a lot of strong words 
have been used. In fact- I was a bit 
worried that just only ten days back, 
we had a Calling Attention here. The 
same very Members were waxing elo- 
quent against the price rise, and the 
same very Members have been again 
saying that more remunerative prices 
should be given   

SHRI PARVATHANENl UPENDRA: 
They are two  different issues. 

SHRI K. P. SINGH DEO: So, it is 
running with the hare and hunting 
with the hounds. I will have to stay 
clear of both of these. But anyway, 
the strong words, the strong termino- 
logy used by the hon. Members is a 
reflection of their deep and abiding 
interest in the cause of the farmer.   I 



 

[Shri K.  P. Singh Deo] 
thank them for that, and  I congratu- 
late them for that, and I value their 
suggestions in the cause of the farmer. 
Sir, I am really impressed that Shri 
Kalpnath Raiji, belonging to this part 
ibe House could manage to inspire 
people from the CPM and from the 
Telugu Desam. The entire Opposition 
was with him. That is a very good 
augury for the country. At least, for 
the cause of the farmer, we are toge- 
ther. And he has been a catalyst in 
trying to get the views of the House 
to agree with him. 

Sir- in the initial answer to the Call- 
ing Attention, I had mentioned cer- 
tain things and I would not like to, re- 
peat everything. There have been 
quite a few points which the hon. 
Members have made. But, broadly, 
there are four or five main points 
which are common. The first one is 
the remunerative prices to the farmer. 
The second is the reduction in the 
levy. The third point is that there 
should not be so much of imports. 
Fourthly, there should be more sugar 
mills. And the fifth point is that we 
should be self-reliant, self-sufficient, 
and there should be research and deve- 
lopment in this field so that producti- 
vity increases and the acreage also in- 
creases. And Shri Kalpnath Rai also 
mentioned about the CACP—the Com- 
mission on Agricultural Costs and 
Prices. As I said earlier, in order to 
safeguard the cane growers from ex- 
ploitation by the sugar factories in a 
year of glut in sugarcane production, 
the Central Government has been fix- 
ing the statutory minimum price of 
sugarcane every year. Now Sir. I 
would like to mention that most hon. 
Members have been saying that the 
Central Government has been paying 
them Rs. 13 or Rs. 14 and we have 
jumped to Rs. 16.50 per quintal. I 
would like to clarify that this is a sta- 
tutory minimum price, which is a sta- 
tutory requirement which the Central 
Government has fixed so that no mil- 
ler or nobody can pay the farmer less 
than Rs. 16.50 per quintal in the pro- 
portionate higher-premium  for higher 

recovery this sugar year. It is not a 
question that the Central Government 
is going to pay the farmer. The Cen- 
tral Government does not pay the 
farmer. After the statutory mi- 
nimum price is fixed, then the States 
al3o take into consideration va- 
rious factors and they announce or 
advise the millers what is known as 
the State advised prices. And this is 
what was being referred to as Rs. 26 
and Rs. 30 and Rs. 33 and Rs. 35 and 
so on and so forth. So, it is not as if 
the Central Government is paying. 
The Central Government is safeguard- 
ing the interest of the farmers by put- 
ting a statutory minimum price, speci- 
ally when there is a year of glut. The 
point made by Shri Mukhtiar Singh 
Malik that it was Rs. 26 what was paid 
and therefore the production of sugar 
was 84 lakh tonnes in 1932-83. At that 
time if one looks at the figures, the 
statutory minimum price was only 
Rs. 13 and there was good agro-clima- 
tic condition and therefore sugarcane 
and sugar production had gone up. But 
that also in its wake started a chain 
reaction that there was so much of 
sugar that it had an adverse effect on 
the millers and their liquidity and 
they could not pay the farmers in time 
and the arrears went up and there 
was diversion by farmers from sugar 
to gur and khandsari. So. this is a 
vicious circle and, therefore, the Gov- 
ernment has to skilfully manage and 
keep a harmonious balance between the 
producer, the consumer and the cane 
growers, who are the real backbone 
of the country. 

Now- Sir, two main items of import 
as far as the food sector is concerned 
are edible oil and sugar. I need not 
go into the edible oil portion because 
this is primarily on sugarcane al- 
though coconut and all sorts of other 
matters and the entire gamut of plan- 
ning and industry of welfare activi- 
ties, has been brought into it, includ- 
ing democracy and democratic institu- 
tions.    But I will not refer to all that. 

Now, Sir. while fixing the cane pri- 
ces, the Central Government here 1 
repeat,    while fixing the cane prices, 
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the Central Government does not pay, 
it fixes a statutory minimum price, the 
minimum price- which must be paid. 
It is not the maximum price. It is 
the minimum price, less than which 
no farmer can be paid by anybody. 
That is the statutory requirement. It 
consults the Commission on Agricultu- 
ral Costs and Prices, the CACP, the 
sugarcane producing Slate Govern- 
ment, the associations oi sugar manu- 
facturers and sugarcane growers and 
pays due regard to a number of points 
and factors. First is the cost of pro,- 
cJuction of sugarcane. Second is the 
return to the grower from the alterna- 
tive crops and the general trend ot 
prices of agricultural commodity 
Third is the availability of sugar to the 
consumer at a fair price. Fourth is 
the price at which sugar produced 
from sugarcane is sold by producers 
of sugar and Fifth is the recavery of 
sugar from sugarcane. Therefore, i: 
needs a lot of skilful management 
keeping a balance between the far- 
mer- the producer, i.e. the manufactu- 
rer and the consumer. 

Sir, I am at a discount because hon. 
Members have the right, it is their 
democratic right. it is their Parlia- 
mentary right to express their views, 
quote from various magazines, quote 
from various papers- not always subs- 
tantiated, need not be substantiated, 
need not be asked to be placed on re- 
cord or on the Table, but as a mem- 
ber of Government whatever I say in 
this House, I have to substantiate it 
and I have to quote from authorita- 
tive sources. Therefore, I would not 
like to try to score a debating point 
or try to join issues. But I would like 
to place before the House a factual 
position and a factual record. I know 
some of the statistics are revealing and 
some Members in the last debate did 
not want me to place the statistics al- 
though statistics do not lie- like photo- 
graphs do not lie. Statistics based on 
expert bodies like the Bureau of In- 
dustrial Costs and Prices, like the 
CACP, there are other expert bodies 
also, they are manned by experts and 
their study  is based  on certain para- 

meters. So. if I do quote certain 
figures which are authoritative, I hope 
I  will  have    the    indulgence    of the 

use. 

PROF. C. LAKSHMANNA (Andhra 
Pradesh): There is a saying: lies- 
white lies, and statistics. 

SHRI K. P; SINGH DEO: I shall re- 
member it. I shall take it down in 
my  diary. 

This year, the Commission on Agri- 
cultural Cost's and Prices has recom- 
mended a minimum price of Rs. 16.50 
per quintal linked to a recovery of 8.5 
per cent. Now. hon. Members wanted 
to know the cost of the sugarcane 
production, and asked as to why it was 
so secretly kept, why it is like a Def- 
ence secret- or even more than that. 
We have got nothing to hide and I will 
give you the calculations how they 
have arrived at it and how it is having 
an effect on the consumer price index 
as well as wholesale price index, as 
well as the prices about which the 
entire House was agitated only about 
a week and a half back, including 
people from this side of the House. Of 
course, when there is a price rise, it 
hurts everyone, and- therefore, right , 
so they were agitated, and I would 
now come to that. Firstly is the cane 
cost. Cane cost depends on three 
main factors. One is the cane cost at 
the statutory minimum price, that is. 
Rs. 16.50 that we have fixed, calculat- 
ed at peak average recovery, that fo 
8.5 per cent: then purchase tax cess 
as applicable on the cane in that zone. 
Thirdly is the driage on cane as ap- 
plicable to the zone. 

Secondly is the conversion cost. Con- 
version cost is recommended by the 
Bureau of Industrial Costs and Prices 
for various zones, adjusted to the esti- 
mated recovery and duration in a par- 
ticular year. This is an expert body, 
not bureaucrats, but experts, and the 
main constituents of conversion cost 
are salaries and wages and other bene- 
fits, (consuanablestroies, repairs, main- 
tenance, power and fuel, administra- 
tive expenses, depreciation etc. 



tShri K. P. Singh Rao] 
Third is the return on investments, 
interest on working    capital required 
for  day-to-day     running  of  the   factory, 
interest on long-term    loans investe 1 
on the fixed assets in the factory, ana 
also on equity invested in the business. 
Some  hon.  Members  referred to bag- 
gase and molasses.    Baggase is also n 
byproduct   which in  most  factories  is 
consumed as fuel.    This is per quintal 
statutory minimum price and the  re- 
tail price would be Rs. 4.80 in the mar 
ket  which is  40    paige  increase over 
Rs.  4.40  which we are paying.    It  is 
worked   out   this way.      Firshly, the   cane 
cost   with  average  recovery  of  sugar, 
including tax and cess works out to-— 
and this is according to peak average 
recovery—Rs.     217.94 per     quintal.  The 
conversion cost comes to Rs. 131.48 as 
calculated by the Bureau of Industrial 
Costs  and Prices.    The figure  of  re- 
turn  of  41.58  is   again  calculated   bv 
the  Bureau  of     Industrial Costs 
Prices  and  this gives the cost or 
ex-factory levy price.    If you add up 
all these  three., it  comes  to  Rs.  391. 
Then there is additional price for weak 
units  which  is Rs.  3;  there  is  e.\ 
duty which is fixed by the Ministry of 
Finance^-Rs. 38 per quintal; Develop- 
ment  cess    which  is    credited to  th. 
Sugar Development Fund—Rs.  14, and 
then transport and    handling charges 
Rs. 33 which is again calculated by thi 
Bureau of Industrial Costs and Price 
This comes to Rs. 479 a quintal- round 
ed oft  it comes to Rs. 480 which per 
Kg comes to Rs. 4.80 paise.   This Ls a 
simple calculation and there is noth 
to hide or conceal.    Now there was a sug- 
gestion by Shri Kalp Nath Rai and others 
to   make a payment   of Rs. 3ft 
7 P.M.     per   quintal.       Obviously,   he 
meant the  State  advised price 
should   he Rs,   30 per  quintal,   because the 
Centra! Government does not pay. Ii onlv 
recommends  the statutory  minimum  price. 
If  we   are  to go  by   Rs.   30  per  quintal 
as  the      State  advised  cane price,  then, 
the  retail   free  sale   price  of  sugar     to 
break even     for  the  factory would     be 
between   Rs.  8  and  Rs.  9.  Although my 
friend, the young and dynamic MP, Shri 

Satya Paj Malik—he has left—was saying 
that we should not be bothered about this 
bureaucratic    approach      to  price  rise— 
there was heated argument in the Rajya 
Sabha on the 20th, on this subject— this 
will hike the price to  lis. 8-9, at a time 
when we    have to pay in the open mar- 
ket between Rs. 7 and Rs. 7.30 in Delhi. 
Of course, my     Marxist friends here    as 
well   as  in   the   other  House  have     the 
uncanny knack of going to the most ex- 
pensive shop and purchasing sugar at Rs. 
8  and  above, when  the  rest of Delhities 
are purchasing at Rs. 7 oi Rs. 7.30. Any- 
way. Sir, as  I said,  this would be    the 
implication if the Stale advised price were 
to be Rs, 30 per quintal .  Mr. Kalp Nath 
Rai says, it should be Rs. 30 per quintal. 
I   read   in   the   papirs   that   the   Marxist 
Party  have,  in  a  resolution,     demanded 
Rs.   35   per quintal.  Somebody  else  says, 
it  should  be  Rs.  50  per quintal.  Sky is 
the   limit  of  such   suggestions.    But  the 
Government will have to take a balanced 
view of the entire thing, keeping in mind 
the   interests   of   all   the   three      sectors, 
namely,   the  producer,   ihe   manufacturer 
and   the  consumer. 

Sir,  I had  mentioned  that one of the 
reasons why there was high incidence of 
cane arrears, arrears of payment to cace 
growers,   was   the   liquidity   position      of 
millers.  Although there wns 84 lakh ton- 
nes of production in  1982, it came down 
to  59  Iakh   tonnes only  Iwo years back 
and it was 61 lakh tonnes last year. There- 
fore,  certain   steps   have   been   taken   by 
the Central Government as well as by the 
State   Governments.   They   had  been  ad- 
vised. As a result, the arrears have come 
down to Rs. 26 odd crores, which comes 
to  about  2.1   per cent as  against  4 per 
cent last year. 

SHRI   VITHALRAO      MADHAVRAO 
JADHAV:   What   about       the   industrial 
licensing policy? 

SHRI K. P. SINGH DEO: Steps have 
have been taken hy the Government in 
regard to the arrears. As you know, Sir, 
the responsibility for ensuring expedi- 
tious paymbent of cane price lies prima- 
rily with the State Governments who 
have the necessary power as well as the 
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field organisations to ensure such pay- 
ment. The Central Governmnet, on their 
part, have not only been advising the 
State Governments from time to time 
to give special attention to cane price 
payment, but they have also been taking 
steps from time to time aimed it improv- 
ing the liquidity position of the industry 
to enable it to make expeditious pay- 
ment. The Ministry of Finance has been 
persuaded during the last two-three years 
to allow enhanced credit facilities to the 
sugar industry. Dining 1982-83, the in- 
dustry was allowed bank credit at 125 
per cent of their previous year's maximum 
utilisation. In 1983-84, this was further 
enhanced to 110 per cent of thier maxi- 
mum utilisation during 1982-&3. For 
1984-85 season, however, the limit was 
brought down to 80 per cent ox the maxi- 
mum utilisation in 1983-84 in view pri- 
marily of the falling trend of production. 
Besides, the method of valuation of sugar 
stocks for credit purposes was modified 
to the benefit of the industry. Now levy 
stocks are valued at the levy price rix:d 
by the Government and free -sale sugar, 
including buffer stocks, jf any, at ihe 
average price realised in the preceding 
three months or the current market price. 
Besides, the Reserve Bank of India allows 
sufficient discretion to the banks to fix 
interest rates on the basis of objective re- 
quirements of individual accounts and cer- 
tain units get bank loans at 16 per cent 
though the range of interest for this in- 
dustry is 16.5 to  18.00 per cent. 

The Ministry of Finance had alio con- 
stituted a Standing Committee for Co- 
ordination of Institutional Finance for the 
sugar industry. The financial problems of 
the industry get discussed at this forum 
from time to time. 

Prices of free-sale sugar are also moni- 
tored through the mechanism of regulated 
monthly released so as to maintain ade- 
quate level of price in open market, thus 
ensuring liquidity of the industry. Rebate 
in excise duty for early and late crushing 
to compensate for drop in recovery is 
also granted when considered necessary. 
For 1985-86 season, excise dutv rebate for 
early crushing in the months of October- 
Novemher 1985, has been granted by ihe 
Department   of  Revenue  The   rebate   is 

applicable to excess production in the two 
months over the average produc!io-i in the 
corresponding periods of previous two 
seasons. The amount of rebate, both on 
free-sale and levy sugar is Rs. 19.45 pa 
quinta l .  Ways and means advances have 
also been given in the past by the Ministry 
ol Finance to a few State Governments 
with a view to having the arrears cleared. 
A five-lakh tonne buffer stock had been 
created in October 1982. which was later 
raised to 10 lakh tonnes in October 1983. 
On the buffer stock, the mills were entitled 
to one hundred per cent credit in addition 
to holding costs. For the current sugar 
season, the SMP of sugarcane has been 
fixed at Rs. 16.50 per quintal linked to 
8.5 per cent recovery which marks an in- 
crease of Rs. 2.50 per quintal over the 
1984-85 statutory minimum price. In addi- 
tion, the ratio of levy: free-sale sugar has 
been changed to 55 : 45 from the existing, 
65 : 35. These changes ;n policy should 
help the sugar mills to clear the cane dues 
more  expeditiously. 

Now I will give a slight clarification on 
this. Many of the Members have said that 
the levy and non-levy ratio from 65 : 35 
has been changed to 55 : 45 and this will 
only give the sugar industry, the sugar 
magnates anything between Rs. 125 crores 
to 500 crores, and the figures just go on 
mouniting of you add zeros after the deci- 
mal point. So. any figure b good enough 
withou! substantiating any thing. Now 
we     give     425 grams      ner      capita 
n°r month sugar quota to the 
States and this comes to about 3.13 
lakh tonnes ner month. Annuallv it 
comes to 37 Iakh tonnes. Plus, there are 
defence requirements, there are festivals 
and then there are certain operating stocks 
which are necessary and, therefore, it 
comes to about 40 lakh tonnes. This 
65 : 35 ratio has been kept for a long 
time, special'v till last year and up to 
this year because Our production was 
around 60 lakh tonnes. 40 Iakh tonne"! 
agaifst 60 lakh tonnes is two thirds, hence 
thf ratio of 65:35. Due to certain stens 
having been taken by Government, both 
a* the Centra and in the States and the 
concerted action, it is exnected that Ihe 
yield will be 65 lnkh tonnes nnd with the 
carry   over-   of  0ur   sugar stocks   of     last 
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year we will be able to manage this levy 
sugar which is committed to the public 
distribution system al a ratio of 55 : 45. 
At the same time this 10 per cent extra 
sugar into the open market will help in 
stabilising the market and the prices in 
the market because there will be mors 
sugar supply. This will help Ihe liquidity 
position so that the farmers will get their 
arrears quickly and they will get better 
remunerative prices from the factories. 
It is not to line the pockets of the industry, 
as has been mentioned, nor to line the 
pockets of the sugar tycoons or sugnr 
barons, but this is a means to enable the 
farmer who is not being given timely pay- 
ment and a remunerative payment to get 
this. That is why this step has been taken. 

As I mentioned earlier, two of the 
important sectors of imports in the food 
sector are edible oils and sugar and we 
ate committed to an economy of self- 
sufficiency. The twin objective of the pre- 
vious Plan and this Plan is to achieve self- 
sufficiency and self-reliance. In fact one of 
the hon. Members did mention that from 
the PL 480 days, today we are in a posi- 
tion of food security wherein we have 
ful] food self-sufficiency and self-reliance 
and we are in a position also to be able 
to help our less fortunate brethern in 
Africa and other countries as well because 
of hard workput in by our farmers and 
scientists and by following correct policies, 
although some of the Members said that 
we are not following the correct policy 
and that our policy is wrong. This was also 
very emphatically mentioned by our Prime 
Minister when he had sone for the Festi- 
val of India to the United States. When 
the Secretary of State in his luncheon 
banguel praised India's performance in 
tbe last three decades, our Prime Minister 
had this to say: "From a country which has 
received a lot of aid from your country 
through PL 480 and although you had 
given ns many good advices, we took cur 
own counsel, and today happily we &re not 
in the company of Ethiopia and other coun- 
tries which had taken your advice. But we 
took our own counsel and today we are 
in a position not only io achieve self- 
sufficiency but also to feed and render help 
to people who are not as fortunate as 
we are." Therefore we have followed tie 

correct policies, we have pursued the cor- 
rect policies and we have given right 
priorities. There is nothing wrong with our 
priorities or policies—neither long-term nor 
short-term. Therefore, today we are in a 
position to have this liberty to achieve self- 
sufficiency and self-reliance even on the 
food front. 

Some projections have been made in the 
Approach to the Seventh Five Year Plan. 
Some figures have been quoted. I do not 
know what source they are from. But I am 
not trying to join issue on that. But from 
the Approach to the Seventh Five Year 
Plan, our emphasis would be on increas- 
ing productivity of the sugarcane. And the 
projection for consumption of sugar which 
has been steadily rising is '.-expected to be 
9.8 million tonnes or about 10 million tin. 
nes in 1989-90. And the steps which are 
sought to be taken in this Seventh Plan 
would give a projection for production of 
capacity of about 10.7 million tonnes by 
1989-90. This is expected and envisaged 
because one cannot guarantee from today. 
There are agro-climatic conditions, theie  
are vagaries of weather and there are 
various other fatcors. There is the world 
factor also. The long-term solution to the 
problems of sugar industry lies in tbe 
harmonious blending of the interests of 
sn^arcang growers, manufatures and con- 
sumers of the sweetening agents—sugar 
gur and khandsari—through a rational 
pricing policy for sugarcane and sugar. 
This is in the Approach to the Seventh 
Five-Year Plan. 

Mr. Gurupadaswamy also wanted that 
we should have a long-term perspective 
plan for sugar, may be a five yea,- plan. 
This is exactly what we are doing at the 
moment and when we have finalised our 
policv we shall come to the House, we shall 
take the House into confidence and we 
shall have the benefit of the suggestions, 
observations and advice of the hon. Mem- 
bers. As I have said, whatever has been 
said today, both in letter and spirit, I shall 
have it examined by my Department. I 
have accepted it in letter and spirit, al- 
though not the thunder. T will have the 
lightninig part of it examined and see how 
we derive benefit from the counsel! of the 
hon, Members 



433   Calling Attention to a        [2   DEC.   1985]        Matter oj urgent Public 434 
Importance 

 

So, we are committed to a food securily 
which will give us self-reliance and self- 
sufficiency, and we are committed to ie- 
ducing our imports. Honourable Members 
today mentioned—I think, one hon. Mem- 
ber quoted from a newspaper—that Rs. 
6,000 crores is the balance of payments. 
We would like to reduce our dependence. 
It is for this reason that last week or the 
week before that, when I was facing the 
House on the price rise of esssntial commo- 
dities, I had mentioned that Government 
has taken a deliberate and conscious deci- 
sion to raise the price of certain items 
because we would like to give remunerative 
prices to our farmers—the producers—so 
that the production and availability in- 
crease. Therefore.our dependence on im- 
ports has to come down. I had given 
various figures and various item< and I 
need not repeat them and waste ihe tim& 
of the House. 
I have already answered about th; diver- 

sion of sugarcane. There has been a di- 
version, as mentioned by some of ihe Mem- 
bers, of more than 4 lakhs hectares as 
, well as some diversion from the available 
sugarcane production to other unorganized 
items like khandsari and gur because of the 
upward trand in prices in khandsari and 
gur as well as the delay in payment of 
dues by vacuum pan sugar factories. These 
are some of the reasons which compelled 
the Government to take a look and see 
how the farmers could get a more remu- 
nerative price and, therefore, from Rs. 14 
a quintal as the statutory minimum price, 
it was raised to Rs. 16.50 a quintal at 
the recommendation 0f the Commission on 
Agricultural Costs and Prices. 

Now, Shri Kalpnath Rai Ji wanted to 
know about it. It was only in March this 
year that our present Prime Minister had 
announced that the Agricultural Prices 
Commission would undergo a metamor- 
phosis and it would be converted into a 
Commission .'on Agricultural) Costs and. 
Prices, because that would be -me ideal 
thing. There are no bureaucrats there, 
as Mr. Kalpnath Rai has said. Tbe 
Chairman has to be an tconomlst. The 
Chairman is an economist—Dr. Bhalla 
from  the Jawaharlal Nehru      University. 
1444 RS—15 

The other Member is Dr. Tyagi, who is 
also another economist. There are no 
bureaucrats at the moment. 

SHRI PARVATHANENl UPENDRA: 
We wanted farmers, representatives. 

SHRI K. P. SINGH DEO: There will 
be various other representations and, I 
am sure, the honourable House would 
want that we have eminent people to serve 
on this Commission so that we get the 
benefit of their advice and expertise. 

SHRI KALPNATH RAI: By what 
time will it be constituted? 

SHRI K. P. SINGH DEO: Their condi- 
tions of service, other perquisites—every- 
thing—are being looked into. Their terms 
of reference are being looked into so that 
we get the best in the country 
to advise us because, as you said, 
this is a national problem which will 
affect every individual Indian as well as 
outsiders. So, it takes some time. But I 
have been informed that both the Depatt- 
metn of Finance and the Agriculture Mi- 
nistry are closely looking at this and very 
shortly  we  wi'l  have  the  Members. 

SHRI    PARVATHANENI UPENDRA: 
Farmers'   representaives. 

SHRI K. P. SINGH DEO: As you 
know, from the irrigated areas as well 
as non-irrigated areas the farmers will be 
there. It will not be a bureaucratic com- 
mittee as the apprehension is. It will 
be a bureaucratic committee as the 
apprehension is. It will be a Commis- 
sion of experts. 

SHRI KALPNATH RAI: By what tim* 
will it be constituted? 

SHRI K. P. SINGH DEO: I cannot 
give that. As I said, if I say something, 
if I give a date, I will have to stick to 
it. Otherwise, you will bring a privilege 
motion against me. 

SHRI PARVATHANENI    UPENDRA: 
You give the outer limit. 

SHRI  KALPNATH RAI:  One minute, 
Sir. 

 



 

SHRI K. P. SINGH DEO: Mr. Vice- 
Chairman, it is difficult for me to give a 
cut-off date. 

SHRI PARVATHANENI UPENDRA: 
It is a very pathetic appeal. 

SHRI K. P. SINGH DEO: But ihe 
hon. Member's obseravtion has been no- 
ted by me. I shall convey it to my col- 
leagues. I am sure, they are also equally 
keen that we should have all thr. members 
of the Commission functioning and that 
the Commission functions. But at the mo- 
ment it has two members. We have to 
fill up two other members, and then it is 
expected to be expanded. So, they are 
trying to locate two right persons for the 
Commission, and, therefore, their condi-i 
tions and various modalities are being wor- 
ked out. I shall convey the feelings of 
the House. I am sure, my colleagues will 
not be impervious to this. 

SHRI PARVATHANENI UPENDRA: 
It will be appointed by the Agriculture 
Ministry. 

SHRI V. NARAYANASAMY (Pondi- 
cherry): Some scientists from agriculture 
side should also be appointed. 

SHRI K. P. SINGH DEO: Many Mem- 
bers wanted sugar mills in their respective' 
states. They have been saying that 
their States alone would be able to meet 
India's entire requirements and that we 
would not have to import anything at 
all. Sir, I would like to share some' 
information with the House, that as en 
?th November, 1985 the installed capacity 
of sugar mills was 73.48 lakh tonnes. 
The utilisation of licensed capacity has 
been assumed to be 95 per cent. And the 

average capacity utilisation in the last three 
years has been : 1982-83 it was 124.92 
per cent. That was the bumper year. In 
1983-84 it was 85.66 per cent. In 1984- 
85 it was 84.17 per cent. The capacily 
utilisation of sugar factories depends on 
cane availability. The position as regards 
the cane area, production and cane utili- 
sation by sugar factories which have been 
commented upon by the Members, the 
diversion and going to other areas, which 
also has been coming down, Is that in 
1982-83 the cane area hactares 
was 33.57 lakh hectares; the total 
cane production was 189.5 million ton- 
nes; and the percentage of cane utilised by 
factories was 43.60. In 1983-84 the cane 
area was 31.10 Iakh hectares; the total 
cane productidh was 174 million tonnes, 
and the percentage of cane utilised by fac- 
tories was 33.30. There is a marked di- 
version from this because of the fact that 
there was a glut, and the farmers did not 
get a remunerative price. Neither were 
they paid in time and adequately. In 
1984-85 it further decreased to 29.92 lakh 
hectares. The total cane production cam; 
to 173.60 million tonnes, and the percen- 
tage of the cane utilised by factories was 
35.67. Therefore, the recent step taken 
by Government is in totality of the en- 
tire thing. To reverse this trend we have 
taken the course to suggest a statutory 
minimum price of Rs. 16.50 per quintal 
to which the State Governments will also 
be adding various other factories to give a 
State advisory price which, T have already 
mentioned, in certain States, it is Rs. 24, 
and in certain other Stales it is Rs. 23. 
There is nothing to prevent getting a 
higher price. 

We have only suggested a statutory 
minimum price to safeguard the interests 
of  the  farmers  but  not  the  mill-owners. 

There was some mention about the pro- 
ductivity of sugarcane. Let me give 
authoritative figures which will be a 
revealing factor. Our productivity was 
56.44 tonnes per .hectare in 1983. The 
world's productivity is 57.73 per hectare 
the highest is the United States, 86.75 
Mauritius 78.57, and Australia 73.53 
There are many countries which are be- 
low out productivity. The productivity of 
Pakistan   is "36.68  per     heactare Brazil's 
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productivity is 61.80 per hactare which is 
higher than ours. Cuba's productivity is 
53.66 less than ours. Then coming to 
Ibe productivity State-wise, the highest is 
Tamil Nadu 92.24 then followed by Maha- 
rashtra with 90.30. The  
rage  is  55.9   in   1983-84  season. 

SHRI KALPANATH RAI: What 
about Uttar Pradesh and Bihar? 

SHRI K. P. SINGH DEO; Uttar Pra- 
desh is 46.34 and Bihar 30. 44 per hactare. 

Therefore, in the Seventh Plan, the 
strategy is that the productivity of sugar- 
cane which has remained stagnant during 
the last five years the aim would be to 
stabilise its area which is slightly at lower 
level and concerted measures will be taken 
for increasing the average yield of sugar- 
cane. The record production achieved in 
1982 was entirely due to area expansion. 
I agree which some hon. Members that 
the sugarcane occupies the field for a long 
time >and requires lot of wafe'r"and ferti- 
liser. The production of sugarcane is in- 
fluenced, to a large extent, by sugar 
policy and the price paid for sugarcane 
by . sugar factories. An integrated 
approach to sugarcane development to 
meet the requirements of sugar, khanda- 
sari is. therefore, quite crucial. Therefore, 
this ;s exactly wnat. . . 

SHRI KALPNATH RAI: What about 
economic development? 

SHRI K. P. SINGH DEO: I am coming 
to that. T will answer all your points. 

The hon. Member, Shri Kalpnath Raiji 
had also mentioned about price parity. 
Now, I would not like to go into the entire 
economics of the entire price policy. Re- 
garding parity between lnd"3strial and 
agricultural sector, enough has been said 
There are no two opinions about that. I 
Would just like to give certain indices and 
figures, which will, I hope, satisfy my 
hon. frit nd. Now, the list of commodi- 
ties sold by the agricultural sector is 
wheat, jowar, bajra, maize, barley, paddy| 
rice, grain, milk and milk products, fruits 
and vegetables and gur. For intermediate 
consumption, groundnut, rapeseed'mus- 
tard, lin»eed,     sesamum. castorseed, jute, 

cotton, sugarcane,    tobacco,    rubber    arc 
sold by the agricultural sector. 

Now, I will give the list ot commodi- 
ties purchased by the agricultural sector 
for final consumption—cycles, paper and 
paper   products. tanned',  cured      and 
finished leather, tabacco (manufacture), 
textiles, drugs and medicines, cosmetics, 
soap and detergents, metal products, 
utensils, edible oils, sugar, salt, kerosene. 
matches, electricity, coal, services. The 
commodities purchased for intermediate 
consumption are. fertilizer, services and 
repairs, electricity, insecticides, diesel 
(HS). oil cakes, drugs and medicines. 
The commodities purchased for capital 
formation are: cement, lime, transport, 
equipment, machinery and machine tools. 
iron steel and ferro alloy, logs and timber. 
agriculture powrah, bricks and tiles. If 
these indices are faken as 1971-72 as 
the base year end IOO being the index 
number then the prices received and the 
prices paid, the percentage would be 88.4 
per cent. This figure is arrived at, prices 
received over and prices paid multiplied 
by  IOO thai is the ratio. 

If 1979-1980 is taken as the base year, 
100 being the index number then the 
prcies received from 1980 to 85 and the 
prices paid comes to 99.7 per cent. In 
1983-1984 it was 100.1  per cent. 

So from these figures, you may like to 
draw your own conclusion whether there 
is parity or not or whether the Govern- 
ment has taken any steps for parity or not. 
Now, Sir, most of the points I have 
answered. .There is nothing new in this 
debate. This was answered to by my 
distinguished predecessor on the 30th of 
lanuary when my friend. Shri Kalp Nath 
Rai, had raised a similarly worded CaUing; 
Attention in this very House. Not even a 

comma or a fullstop has been changed. So 
there is nothing new in it. He also want- 
ed to know about research* and develop- 
ment. We attach the highest Importance 
to research and development. Tn this 
field also right from ' panditji, science 
and technology has been given a very 
eminent position in our country's planning 
and it reached its highest during late Smt. 
Indira Gandhi's time when a big boost to 
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R and D was given, after the shabby treat- 
ment it had received from 1977 to 1979. 
The Indian Council of Agricultural 
Research has organised through a number 
of institutions and a number of private 
sectors many research and development 
projects.One is the Sugar Breeding insti- 
tute, Coimbatore, one is Ihe Indian Insti- 
tute of Sugarcane Research, Lucknow, All 
India Coordinated Research Project on 
Sugarcane with the Coordinated Unit of 
IRSR, Lucknow as_ well as 23 Research 
Centres, spread all over the country. 
Then, there are ad ad hoc research schems 
for specific problems on this subject where 
th» allocation is to the tune of Rs. 3.47 
crores on sugarcane research during the 
Sixth Plan which was also carried out. 
This is going to be augmented and apart 
from sugarcane, on sugar belt also, as I 
have said, Approach to the Seventh Five 
Year Plan wants that the productivity 
and the acreage are to be one of the 
prime factors in the production of sugar- 
cane as well as production of sugar to 
achieve self-sufficiency and self-reliance. 
So, with this background, the statutory 
minimum price has been fixed and it is 
hoped that the State Governments will also 
take this into consideration for their various 
zones, and I am sure, the Hon'ble Mem- 
bers, who have been so vocal and so 
alert in the cause of farmers will also 
held in this regard by convincing then- 
State Governments to give a better deal 
to the farmers. 

SHRI  PARVATHANENI  UPENDRA: 
Sir, what we pointed out was, there is a 
fundamental defect in fixing these prices. 
One is: there is no relation between the 
statutory minimum price and the actual 
price. You fix it at Rs. 16 whereas  the 
actual price is Rs. 26 or Rs. 27 and who 
actually is paying the difference—whe- 
ther the State Government 0r so many 
factories taking loans from the Govern- 
ment and the Banks? How you reconcile 
this  thing?   Second  thing is;  while fixing 

even this statutory price, you are not 
taking the cost of production of the far- 
mer or what he would have got by the 
cultivation of another crop, you are 
only taking the levy sugar price, what il 
should be, and working backwards as to 
what .should be the cane price. That is 
th; fundamental difficulty . How will you 
sovle  tins? 

SHRI K. P. SINGH DEO: Sir, I think, 
the Hon'ble Member did not hear me 
correctly or probably. I was not audible to 
him. When the statutory minimum price 
is fixed, this is on; of the criteria . The 
cost of production and also the return to 
the grower from the alternative crops ii 
taken into consideration. This is what I 
said in the beginning. These are taken 
into consideration and also in consulta- 
tion with the" State Government?, Sugar- 
cane growers as well as at the millers. 
Then the Bureau of Industrial Cost and 
Prices and the Commission on Agriculture 
Costs and Prices . After consultation with 
these agencies, this figure is arrived at. It 
is not something, by guess w5Hf. II is not 
emotional, sentimental or guess work. It 
is based on consultation with the various 
sectors as well as the experts that this 
thing has been arrived at and after doing 
arithmetics, mathematics and economics. 
Thank you    . 

 
THE .VICE-CHAIRMAN (SHRl PA- 

WAN KUMAR BANSAL); The House 
is now adjourned till 11 a.m. tomorrow, 
tbe   3ld  December.   1985    . 

 
The House then adjourned al 

thirty-six minute* past seven of 
the clock till eleven of the clock 
6n Tuesday, the 3rd December. 
1985. 


